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MINISTRY OF INDUSTRY
(Department of Industrial Development) -~ :
: ]
.New Delbi, the 3ist October, 1983 l
L}

1

.

z G:S.I!. 856 :-‘-In cxmcm‘c of the powers conferred by the proviso to article 309 of the Constitution and in supersession of the Offics »
of the Controlier-General of Patents, Designs and Trade Marks (Class I and 11 (Gazetted) posts] Recruitment Rules, 1968 in so fur as they
relate to the posts in the Patent Office, except as respects things done or omitted to be done, the President hercby makes the following |
rules regulating the method of recruitment to Group ‘A’ and Group.'B’ posts in Patent Office in the Office of the Controller-General of :

Patents, Designs and Trade Marks, namely:— : §

i g 1, Short title and commencement .—(1) These rules may be called the Patent Oflice (Group ‘A’ and Group *B* posls) Recrultment !

o8 Rules, 1983. |
o (2) They shall come into force on the date of their publication-in the Official Gazette. {
I ' - '

S ; 2. Application.—These rules shall apply to the post(s) specitied in column 1 of the Schedule annexed hereto, /
} 1

." 3, Number of posts, classilication and scale of pay.—The number of the said posts, their classification und the scales of pay attuched ‘

:‘ thereto, shall be as specificd in columns 2 to 4 of the said Schedule. K
H 4. Method of recruitment, age limit, qualifications ctc.—The method of recruitment to the said posts, uge limit, qualilications and '

| or matters connected therewith shall be as specified in columns 5 to 13 of the Schedule aforesaid. ;

: othe !

5 5. Disqualification.—No person, — : : $
u{ (@) who has entered into or contracted a martiage with a person having a spouse living, or '

' . . . . i‘

: (1) who, having a spouse living, has entered into or contracted a marriage with any person, 4
all be eligible for appointment to any of the said posts : !

shal g i

Provided that the Central Government may, i satisticd that such marriage is permissible under the personal law applicable to such |
1 and the other party to the marriage and there are other grounds for so doing, exempt any person from the operation of this rule, |

r— = —

- — e .+ g

persor
i : 6. Power to relax.-—Where the Central Government is of opinion that it is necessary or expedient so to do, it may, by order, for |
' ! reasons to be recorded in writing. and in consultation with the Union Public Service Commission, relax any ol the provisions of these,»
! rules in respect of any cliass or calegory of persons. 5
4~l 7. Saving.- -Nothing in these rules shall allect reservations,  relaxation of age limit and other concessions required (o be provided ||
" for the Scheduled Castes, the Scheduled Tribes and other special categeries  of persons in accordance with the orders issued by the Centrnl \
".fi Government from time Lo time in this regard. 5
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tlf . SCHEDULE : .
i 1
v );; b e et e— e i M g g e o —— e e e e
Lt Name of post No. of Classilica-  Scale of Whether Age limit for dircct  Whether Educational and other quali- !
"'.u pust  tion, pay sclection recruits benelit of  fications required for  direct ‘,
/ '." post ot non- added years recruits
{ A sclection of scrvice ‘
\ ‘,'n post admissible g -1 !
! -’."| under ]
} é’; ' rule J0
v; ol the \
| b B 3
' : (I’ension) ]
v Rules, e
(5 1972 =
.y £ |
oot | 2 3 4 5 6 Ga 7 \ ‘
. g et it e BRI & = |
! L O R : : |
je - ion - xceeding Yes Essential @ X1
3 1. Joint Controller  1* General Rs. 1500-60- Sclection Not cfcctdl g D Mt A y |
! of Patents and ~ (1983)  Central 1800-100- 50 years e s
Designs Service 2000/- (Relaxable for Go- sics/Chemistry or Dey- ! =
‘ g esubject to Group ‘A’ vernment  servanis by - ree in "-"Bm'2'~‘ﬂlllll|'~"'|’~z {
e S ; in  accor- 1 iz e
i variation de-  Gazetted. ; 5 yems in  accor noh.)gy 9f 1 recopniz o4
i sendent on dance  with the ins- Universily or cquivalent,
& '\\'orkload. tructions issucd by the (i) 10 years' research  cx-
Central Government. perience with record o!
i Note : The  crucial original  rescarch an’™
! date  for  determin- published papers. *
ing the oage limit OR
! . . =k e
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shall be the closing
date for receipt of
applications  from
candidates in India
(other than those
in Andaman and
Nicobar  Islands
and Lakshad-
weep).

o —
e e o + ——— -

6 7

‘meerem

10 years' practical ex-
perience in a supervisory
capacity in an Industrinl
or Engincering Organinsa
tion,
OR

10 years'  experience In
superivsory capacity in
a Patents Oflice.

Note | : Qualifications are
relaxable at the discretion
of the Union Public Ser-
vice Commission in casec of
candidates otherwise well
qualilicd,

Note 2 : The qualilicntion(s)
regarding  experience s/
are relaxable at the discre-
tion of the Union Public,
Service Commiission in the
case of candi.ntes belongs/
ing to Scheduled Castes and |
Scheduled Tribes if, at any
stage of sclection, the
Union Public Service Com-
mission is of the opinion
that suflicient number of
candidates from these com=
munities  possessing  (he
requisite  expericnce are
not likely to be available
to fill up the vacancies
reserved  for them,

Desirable :

(i) Depree  in
recognised
or cquivalent.

University

(i) Administrative
enee.

experi-

i e ——————

Whether age and
cducntional quali-
fications prescrib-

" ed for direct rec-

ruils will apply in

the case of promo-

lees

Period of  Method of recruitment
probation,  whether by direct recruit-
il any.

by deputation/transfer - .
and percentage of the
vacancics o be filled by
various methods

T e T —

In casc of recruitinent by pro- If a Departmental Promo- Circumstances

motion/deputation/transfer, i
ment or by promotion or grades from which promo- w

tion/deputation/transfer to be
made

on Committee exists,

in which Union
hat is its composition ,

Public  Service
Comimission s
to be consulted
in making re-

cruitment
8 i e 10 " 14 12 . a
No \2 years By promotion failing  Promotion : Group ‘A" Departmental  Consultation
which by direct  rec-  Deputy Controller of Patents

ruitment,

and  Designs, with J years.
regular scrvice in ihe grade

Promotion Commitice with the Union

(for  considering pro- Public  Service
motion): Commission
R g Sl
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il (H) Chairman/Member, necessary while
il Py Union Public Ser- making direct -
b 0t vice Commission— recrultment, ..’
e L T | il 2
\
'

Chairman,

(i) Joint Sccretary (Ad-
ministration),  De-
partment of Indus-
trial  Davelopment
—M :mber.

(iii) Controller General
of  Patents, Designs
and Trade Marks—
Mecmber,

Group*A' Departmental
Promotion Committee
(for considering con-
firmation):

(i) Joint Sccretary (Ad-
ministration),  De-
partment  of Indus-
trial  Development
—Chairman.

(ii) Controller General
of Patents, Designs
and Trade Marks

—Mcember

Note : The proceadings of
the Departmental Pro-
motion Commillee re-
lating (o conlirmation
shall be sent to the
Commission for app-
roval. If, however,
these are not approved
by the Commission a
fresh  mecting of the
Departmental Promo-
tion Commitiee 10 be
presided over by the
Chairman  or a Mem-
ber of the Union Pub-
lic Service Commis-
sion  shall be held.

.2. Depuly Con-
troller of Patents
and Designs

*subject to variation

*6 General
(1983) Central
Service
Group ‘A’

dependent on work  Gazetted.

' load.

Rs. 1300-50- Selection

1700/-

6

Not exceeding 45
years

6

Yes

(Relaxable for Go-
vernment servanls
by 5 years in accor-
dancs with the ins-

tructions iss1:d by

the Cantrl Gov:rn-
ment)
Note : The crucial
date for determin-
ing the age limit
shall be the closing
date for receipt of
applications  from
~candidates in India
(other than those.
in Andaman and

=
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Essential @

7

(i) Master's Degree in

o ——— . | |

P

sics/Chemistry or Degreo |
in  Engineering/Techno-.,’

logy of a recognised-
Universily or cquivalent, »

L4

(i) 8 years,

research  ex-

perigncs
of original
and
papers,
OR

wi(hl

record *
rescarch |,
published :

% 2

|

8

yecars'

practical ex- .

perience in a supervisory -
3idro - ¢
capacily in an cngineer-, y

ing or industrinl organi-*,
4 N
sation -
OR !
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!
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Islands Yes 8 years' experience in n
Lakshad- supcrvisory capacity  in

Patents Officg,

Note | : Qualifications are
. rclaxable at the discretion
of the Union Public Service
Commission in case of
candidates otherwise well
qualified.

Note 2 : The qualification(s)
regarding cxperience s/
are relaxable at the dis-

cretion of the Union Public
Service Commission in the
case of candidates belong-
ing to Scheduled Castes
and Scheduled Tribes if,
at any stagcofl selection,
the Union Public Service
Commission is of the opin-
ion that sufficient num-
ber of candidates from
these communitics possess-
ing the requisite experience
are not likely to be available
to fill up the vacnacies re-
served for them,

Nicobar
und
weep).

Desirable :

() Administrative
ence.

(ii) Degree in Law of a re-
cognised Uaiversity or
equivalent or practice at
the Bar.

Experi-

Note : The exact educational
qualifications in

(i) shall. be specified at the

time of recruitment

according  to require-
ment.

10

S
11

12 13

No - 2 years

i =

(i) 50% by promotion

failing which by direct =

recruitment;

(ii) 50% by direct
recruitment,

" Assistant Controller of Patents

Promotion: (1) Group*A’ DPC (for  Consultation

considering promotion): with the Union
(i) Chairman/Member, Public  Service
Union Public Service Commission nee-
Commission—Chair- csstry while ma-
man, king direct rec-
(ii) Joint Sccretary (Ad- ruitm:nt,
ministration), Depart-
ment of Industrial De.
velopment—Member.,
(iii) Controller General
of Patents, Designs and
Trade Marks
—Member.
: (2) Group*A’ D.P.C.
e (for considering con-
firmation) ;

" anl Dssigns, and Informa-
tion Oicer with 3 years*
regular service in the res-
pective grade,

| -
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(i) Controller

(D Jolnt Secietary (A

12 13

ministration), Depart-
ment of Industeial De-
velopment —Chairman,
General
of Patents, “Designs
and Trade Marks
—Mcember.

Note : The Proccedings

of the Dcpartmental
Promotion Commiltee
relating to confirma-
tion shall be sent to
the Commission for
approval. If, however,
these are not approved
by the Commission
a fresh mceeting of the
Departmental Pro-
motion Committee to
be presided over by
the Chairman or a
Mcmber of the Union
Public Scrvice Coin-
mission shall be held.

e —————— e

R

2 3 4 5

6

6Ga 7

it !

I,

3. Assistant
Controller of
Patents and

 Deslgns.

General
Central
Scervice
Qroup ‘A’
Gazetted.

3

(1983) 1600.

Sens ol

*Subject to variation dependent on workload.

Rs. 1100-50-  Sclection Not exceeding 40 ’,No

years.
(Relaxable for Go-

vernment scrvants by
$ ycars in accordance
with the instructions
issued by the Central
Government).

Note : The crucial
date for determining
the age limit shall be
the closing date for
reccipt of applica-
tions from candida-
tes in India (other
thao those in Anda-
man and Nicobar Is-
lands and Laksha-
dweep).

-
Essential :

NN

(i) Master's Degree in Phy-
sics/Chemistry or Dcgree
in Enginceding/Technology
of a recogniscd University
orequivalent.

(ii)) 6 ycurs' research expe-
ricnce with record of origi-
nal rescarch and published
papers;

OR

6 ycars' pracl,’cal experience
in a supervisory capacity
in an engineering or indus-
trial organisation;

OR

6 ycars' cxperience in
supervisory capacity io a
patents oflice. -

Note 1 : Qualifications  aro
relaxable at the discretion
of the Union Public Ser-
vice Commission in casc of
candidates otherwise well
qualiticd.

Note 2 @ The qualitication(s)
regarding expericnce i/
are relanable at the dis-
cretion ol the Union Public

cme e
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9 Capeniving dsoof the api
oottt seflicient number
filates from these
‘ wities possenclng
Gile  experience
. ©Lkely to be avail-
abls o illup the vacangjes
reeeevad for them,

o Puthe Sedgon

Diesitatyle ¢

Degres in Law ef 1 recop, i)
Univereity or equivalent

Hots s The e alyeational
g rehtcationy jn (1) shall
b speciteed at the time of
recinitment  according  to
1o quitement,

T o k. e e e S . it o

11 12 13

Ago : No 2 years
J:ducational Quali-

fication : Yes

Iy promotion failing
which by direct rectt,

Promation 3 (1) Group ‘A’ D.I.C.
Examincrs of Patents an | D2- (for considering promo-
signs with § years regular tion) :
service in the grade. (i) Chairman/Member,
Union Public Scrvice
Commission—Chairman
(ii) Joint Sccretary (Ad-
ministration), Depart-
ment of Industyial
Development—Member
(iii) Controller General
of Patemts,  Designy
and Trade Marks
—Member,

Consultation .

with the UpPSC

necessary while

nmitking  direct
rectt,

(2) Group ‘A’ D.P.C.
et (for considering con-
firmation) :
(i) Joint Sccretary (Ad-
ministration), Depart-
X ment of Industrial De-
velopment—Chairman,
(i) Controller General ot
of Patents, Designs
and Trade Marks
—~Member.

Note : The Proceedings
of the Decpartmental
Promotion Committee
relating to confirma-
tion shall be sent to the
Commission for ap-
proval. If, however,
these are not approved
by the Commission n

T T
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fresh mecting of the
Departmental Pro-
motion Committee to
be presided over by
the Chairman or n
Mcmber of the Union
Public Scrivee Commis-
sion shall be held.
bl 1 2 3 4 5 6 6a oy 7G5S
: &, Scientific Officer  *1 General Rs. 1100-50- Not Not applicable Not Notapplicable
(1983) Central 1600. applicable ) applicable .
. ( " ‘ L}
. *Subject  Service %A i i N 0o i .
. tovari- Group‘A’ ; : P ~ -2 R .
e o -ation  Gazetted. s e
Pos S g depen-
o . dent on
LBt ‘ workload,
8 9 10 g | 12 13
.. Notapplicable Not By transfer on deputation  Transfer on deputation (inclu- Not applicable Consultation
: > applicable  (including short-term ding short-term contract): B, with U.P.S.C.
: M : contract). Officers under the Ccm_ral/ necoessary
e b 6 v b . 3 State Governments/Univer- : while  making
Vet L \‘( sitics/Recognised Rescarch sclection  for
A o Institutions/Semi-Govern- appointment to
21 s . ;v L ment, Statutory or Auto- the post.
St i S L nomous Organisation: o
s (a)(i) holding analogous posts; / :
. or 25

(i) with 5 years® service in
posts'in the]scale of Rs. 700-
1300 or cquivalent; or
(iii) with 8 years’ service in

e : : _‘ posts in the scale of
. » Rs. 650-1200 or equivalent ;
and

(b) possessing the following
cducational qualifications
and expericnce: —

(i) Master’s Degree in Phy-
sics/Chemistry or Buche-
lor's Degree in Engineer-
ing/lechnology of o re-
cognised University or
cquivalent.

(ii) Expericnce in the prepa-
ration of technical abstracis/ a.r
records/papers in a reputed i

scientific or technicl insti-

tution,
(Petiod  of  deputation/
contract including

period of deputation in an-
other ex-cadre post held
immediately preceding this
appointment in the same
organisation/department
shall ordinarily not excecd
3 years)

R —" W NS e tol w4 Ssckmy wotiias Siimanan &6 .ew o B e S ——————
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st sl 2 e e rromotion fi e oo Pemotion™amder on depe- Group A D P (for Consaliation
RO %) u;y deputation <4 Faa b Ginclndiog <hoapt-ree o eonsidering coni imalion):  with ERS.C,
I -‘:-lv.tnc"n" S0 Corract)e 8 Jumt Beectivy (Ad- neceacy while
g ME -2 umtes Sflie Coritigh miriztration Dept! of makicg  eclec.
4 Snle Cavapumpanteft)es v, Ttieariog Develop- tion fry appomts *
j Pl Re cepaied Rereni Yy it e, ment 2o the
% CeenmetianSenmi-Govern post,
’ ment, Snttary o Anto. (i) OontteMer General :
vonys Creanisation,: —- of  Patents,  Dsipn: :
0y Lelding avalogons pods:  and Fra ' b
T or Nembher,
G} with § vears® wertice in Mote s Ihe proceetivgg
: reets il the seafe of WS, of e Dop el
DY o e aleat; or Provvotion Cogenitess )
: i) virh & vorug' envize i eltine 1o congtiegng. i
pods i the sede of e, o shiadl b sent to the
G320 o cquivalent g Commissnm lor app-
and soval, I, hogever,
i (b) possessing the following these are not :
’ educational qualitications approved by the Commis- Ty
and experience:-— sion a fresh meeting :
(i) Master’s Degree in Phy-  of the Departmental L,
sics/Chemistry or  Bache-  “Promotion Committee v
¢ lor’s Degree in Engincering/ 1o be presided oyer by J
Technology of a recog- the Chairman or Ly
nised University or cquiva- ~— Member — of  the )
lent. U.P.S.C. shall be held. ’,"
(i) Fxperience in adverlising/ . ".'!
publicity or public relations. < -
2 i (2) 'The departmental  Assis-
’ tant  Information  Oflicer 0
with 5 years' regular scr- %
] : ‘ " vice in the grade will also
. be considered and in case = !
i \ he is selected for appoint- 4 :
- _ ment to the post, the same T
: : ! shall be deemed to have %
i been filled by promotion,
(Period  of deputation/con-
tract including the period
of deputation in another :
cx-cadre post held imme- ‘
diately preceding this ap- r
pointment in the same or-
J ganisation/department
shall ordinarily not exceed
& 3 years).
. !
4
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.
. m— . e . -



. — —— e —_ e e A e u—‘-_—g—'% .,’-W“
e 22 i i,
. At O
R N S » e 4
e 1 2 3 4 5 6 6a Y & : \,

'}
N ]

6. Asslstunt | Cieneral Centrgl RS, 7t40-40- Not Noteaceeding 15 Nu, © Essential @ :
Informtion 1983 Serviee Group  900-ER-40-  applicable  years, (i) Mastar's  Degree inl
Ollicer *Subject ‘A’ 1100-50-1300 (Relaxable lor Govt, Physics/Chemistey :

1
: ; to vari- Gazetted servants by Styecurs' OoRr
’ wion in avonlinee with Machelor’s Degeee in
f 5 depen- the instenetions Englnecung/ Leehmolopy ‘
et dent on issued by the Cent- ol a recognised Univer- |
I workload. ral Governeent,) sity or cquivalent, ‘
Note : The crucial
date for determin- (ii) 3 years' e¢xperience lni
ing the age limit advertising/publicity  oc |
i shall be the clos- public telations in a '
=i ing date forreceipt Central or State Govern- |
) of  applications ment Department or in |
y /"," from candidates, a Public Undertaking !
I in India (other or in an Eslablishmcnt.:
than those in of standing. !
i Andaman & Nico- |
: ii‘:t' bar Islands and Note | : Qualifications  are
! Lahshadweep). relaxable at the discretion
i of the Univa Public Service
1y j! Commission  in  case of
ll | : candidates otherwise  well
- . qualificd.
i 1 Note 2 : 1hequalfication(s)
o reganding  expericnce Is/
{;Lf‘ v are telaxable at the dis-
,‘l;i \ cretion of the Union Public
it Scrvice Commission in the
S~ " case of candidates belong-
i ing to Scheduled Castes
A and Scheduled Tribes if,
".] . at any stage of sclection,
"h‘-, the Union Public Scrvice
§ " Commission is of the
h;: opinion thatsuflicientnum-
n hi Lar of candidates from
L 3H these communities possess-
l,'l ing the requisite expericnce
i = ace not likely to bo avail-
“ | ! able to fill up the vacancios
' N ,l‘ . : reserved for them.
# I ' Desirable:
i !.| : ! Knowledge of Law  and
3 M‘. Practice rclating to patents
zl} and dcsigns.
i
P = o YT e i) =
[ 8 9 10 1 13
s AL e et o
L ! : a By direct recruitment Not applicable Group ‘A’ Departmental Consultation
,;” 3 : Not appl!cgblc i “ l ; ' g d Promotion Cominitee with the UPSC-
z' ! : (for considering confirma- necessary  whilg!
s} : = tion): “making dircct
t;‘t ! o : . (i) Joint Secretary recruitment,
,":’ " ! . (Administration),
'l.'?{! . Department of In-
‘ "l' dustrial Development
g ‘ ~—Chairman
q i - , i) Controller General
|"5! . of Patents, Designs
,"'-',"} and ‘Trade Marks—Member
x ;i'! . Note : The Proccedings
S of the Departmental




relating to confirma-
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! i Promotion Committee

|

|

|

! tion shall be sent fo
! the  Commission for

2 approval. “If, however,
i these arc not approved
; by the Commission a

fresh mecting of the -

! Departmental  Promo-
I tion Committee to be
| presided over Ly the
i Chairman or a Mem- 3
| B ber of the Union Public
/ Service  Commission ’
! shall be held, ‘
e t— .+« . ———— e - S

I 7. Bxaminerof *44 General Central  Rs. 700-40- Not
|t ¢ Patents and (1983) ' Service Group  900-I:8-40-
} - Designs. | *Subject ‘A’ Garetted. 1100-50-1300

Not cxceeding 35 No Essential @
applicable years, (i) Master’s Degree in Phy-

)
(Relaxable for Goxt, sics/Chemistry or Degree 3
| 10 varia- scrvants by 5 yrs, in  Engincering/Textile '
i tion ; in  accordance Technology of a re- i
| depen- - with the instruc, cognised  University or F
" . dent on tions issued by the cquivalent, 4
' work-load, ’ Centeal Govt,),
Note : The crucial (ii) 3 years' practical ex-
date for determin- periznce in an  industrial .
ing the age limit or engineering Organisa-
shall be the clos- tions. "
ing date for receipt ’ K
of  applications Note 1 : Qualifications are iy
from  candidates, relaxable at the discretion 42
in India (Other of the Union Public Scrvice 0 Y
: than those in An- Commission  in case of 4!
daman & Nicobar candidates otherwise well 4y,
; Islands and Lahsha- qualificd. b 8
dweep). p
Note 2 ¢ 1he qualification(s) Bl
regacding  experience is/ ;
) are relaxable at the dis. '-.1,:'
& sk cretion of the Union Publio ‘d-‘;
Service Commission in the ar i1
case of  candidates e M x
longing - o . Schedute %
Castes  and Scheduled frge 1
i . Tribes if, ay any stage of 'B.;‘ |
, selection, the Union Public a
: Neeviee Commission i of i
! the opinion that suflicient [t
| ‘ v Mumbse of candidates from I-'.' :
? these communities posscss- "
| ine tha requisite experience %Q' A
are ot likely to be ayail. s
able to il up the vacag- i,';; 3
cics reserved for them, 1[‘2

Desicable -

(i) Knowledge of Law and
Peactice relating 1o
; 5 pitents and designs, ax
" N, U . o
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2 4 6 62 7
(i1) Research expetience,
N te : The exact educational ‘
qualifications in @ '
(i) shall be specified at i
. the time ol recrultment ‘)
according to  require- A
ment. i)
“h
9 10 " 12 13 ’;l
_Not applicable 2 years By direct recruitment Not applicable Group ‘A’ Departmental, Consultation 4 R
Promotion Committec  with the UPSC [
(for considering conflirma- nccessary while ‘s
. tion) : making  direct t
: recruitment. 5y
. (i) Joint Sccretary g
: (Administration),De- Y
partment of Industrial 1 Y
Development =
—Chairman. { d
(ii) Controller General f
of Patents and Dec- :
: signs and Trade .'!
Marks—Mecimber, A
Note : The Procecedings : 5
of the Departmental =tk
- Promotion Committee =
o relating to confirma-
ER tion shall be sent = | ‘
the Commission for 31
3 approval. If, however, 4 i
J . these arc not approved )
3 i by the Commission g.
£ N a fresh meeting of the 9
: Decpartmental® Promo- 4
: tion Commitice to be ‘
U 2 presided over by the o
! Chairman or  Member : ‘
of the Union Public \
Service  Commission i
shall be held. !
H
% !
o 4 5 6 6a 7 3
1
- General Central  Rs. 650-30-  Sclection. Not exceeding 30 No. Lssential : ar 4 ?"
Librarian (1983) Service Group  740-35-810- years. (i) Master’s Degree of reco- i
"7 eSubject EB-35-880-40- (Relaxable for Govt. gnised Uaiversity orequi- g
lo varia- 1000-EB-40- scevaals by S vre, valent, |
tion “1200. in accordance with ’
depen- 3 : ¢ the instructions (ii) Degree  or  equivalent !
dent on S Issued by the Cen. diploma In  Library
workload. tral Government) Science of o recognised '
Noate : The crucial University/Insgitution ot :
date for determin- cquivalent, \
ing the age limit
ahall ba the elosing (ili) ¥ yeurs' experienco “in [
datefor receiptof u responsible  capacity
E applications ftom ina Libeary of standing, t
candidates in India :
1
‘ 1
1\
i
e - —— 1 - ~

-
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Age : No. 2 years
Eg;calionnl Quali-
¥ fication : No, but
" must possess nt
* least Bachlor's De-
- gree and Degree
. or equivalent Dip-
.. loma in Library
i || % Selence of a recog-
nised University or
” equivalent,

which by direct recruit-
ment,

; '\ 1 8 9 -l 10
!
)
|
!

e = e et it 7

PRI =44

—

By promotion failing Promotion : )
Librarian with 10 years® re
lar service in the grade.

(i) Joint
(Administration),
Department of In-

Group ‘I3’ Departiiental
gu- Promotion Commitice :

oo hitieation.,
EIELIDIN S

Fatn g

Clonvsiatiog in e ol

oy Bt Sepiee

cofitnter athopagee v it

oA,y
' '

ook 2 2 )l qaaahiteationts)
ternnling expetience isfate
relaxable at the disceetion
of the Union Public Service
Commission in the ease
of can lidates belonging to
Scheduled  Castes  and
Scheduled Tribes, if, at
any stage of sclection
the Unign Public Service
Commission  is of the
vpinion thatsullicient num-
ber of candidates from
these communitles possess-
ing the requisite experience
are not likely to be avall-
able to fill up the vaoancies
reseeved for thenr.
Desirable ¢
(i) Master's Degree in Libragy
Science of 8 recognisedd
University or equivalent.
(i) Experizice of documen-
tation work in a res-
ponsibl capacity.

(iii) Workirg knowledge of
any one niodern Euro-
pean language other than
Iinglish,

12 13 5

Consultation
with the UPsC
necessiary  while
making  direet
recruitment,

Sectetany

Develop-

menmt— Chairmum,

(i) Controller  General

Note : The Proceedings

of the Departmental

of Patents, Designs
and Trade Marks—
ber

>

3 Promotion Committec
' relating to confirma.

tion shall

be sent

to the Commission
for approval. 1f, how -

cver,

these arc not

approved by the Com--
mission a fresh mect-
ing of the Departmental
Promotion Commitice
to be presided over
by the Chairman or a
Member of the Union
Public Servicc Com-

mission shall be lield,

[No. A-1201 8/5/81-L.1v)

L.V.L. PRASADA RAQ, Under Secy.

o the dieepstioge

e

G A W (B

i —




SR LN AT P J
’ . \.("0' ‘.‘ .uw
4 .. _‘ v
. ]
S
Pl ) A :
iy i, L ]
b T e B : ¢ .
; T
" e A
' L T I B R : A I ol A, for the fipines "1ty )iy ) ey
frugs :v,-‘ Lo I:l.'-l_ naw alyg |-|.l| l':m: () v:..- st !'Rc. 000 100" 1 500.1 251 500 Sk
Lok vilinnly g T g ) o,y N e By, g i sl titutedy ‘
nipm Phtgann ) LU B T iy Lidg-pnnng 4
Eeghar fen s W) de ol 11 gor the exlition  entiles npainet \
ter albyy fen M s () ) wid (Hiv fhe fullowlng entiies .
shall be eubarfgte, wmely 1 .
Departimemt of Induatilag Development) : " ; -
o, i U vl ¢ gy setilee Iy o the  senle
3 Hew Dethl, 1he 2y, Apll, ey s, 221000 oF equiyalent § or TR
:;;(. LLEL [0 I L T TS exerele of

the powers conlersed hy
the ,lll)Vh" 1o miticle 390 of the Con titntjon,

Poheely mabes gy, Tollowdng  yyley
I"tent Oflige (Croyp A’ anid Group
Mtnles, 19RY, mamely ...

the Preside:t
Pither 1o apmend the
I pois) Reeruitment

Lot I here tilen miay e eqlled the I'atent Oflice (Gronp

‘A’ amd (Jroup Posts) Recinitment (Amendient)
Rules, 1949, 2

(2) They ehal fome Into force an (e tate, of
pub“cnﬂnn In the Ollicinl Uazelte.,

2 In e Schadu).

thelr

to the Pogeg

Otllce (Chroup ‘A ol
oy e prrily) l(rcm!lmml Il oy,
(1) npalpnst aering number. g telatine 1o (e post of Joint

Conttolley of Patents nnyy Designy, —

M) eolmmn . [0r the Jetierq nind fipng se
GO-TROO 100 2000 the Jyetggee nod
150-3700" shan be enlistitpned:

) I columy IN nfter e entiles, fhe
note shall e Inserted, mmely .

“Re, 15m).
lipures "Ny, A0,

followlnn

“Hote.—- 1 fure e holdiug tha ey of Tein
of Patente ond Desipng 1y the
ol Ny, 15002000 oy o el
notifkation of theee 1yplan =hall
hiave herg O nppainted 1 g,
um:m'lcc‘l teale of g,

U Contioller
e revived senly
bl prlor o
be decimed 1o
pest In qhe
CRITIR FINTR
(c) In colimm I,
he silistituted,
“Promotlon

for the entifey

the following «hall
namely - 3

Deputy Controller of Patents

al
yeary’

tepular «ervice In the

(2) npalnsy serlnl M. 2 relatipp o the
Controller of Patente any

Decdene
nride,'s

with

rost of Deputy
l)c-;lr_m,-—, :

(1) In colimy A 10r tha tepters sl fipogee o 1100

000 . lettrrn g lipmes o 3700-125.
A700-150-5000" sty e siabedituted; - ! i

(L) In colymm 10 after 1

shall e metied, namaly

¢ enlileq the following note
e Pra s
“Nute ~Tho e holding 1 POt of Prenggy Contenl
let of Putenta Ml Daslpne In qpye IMe-tevised
rale of e, 13001700 oo

aorepular hasie prior
Iy nolitication f theen juyles thall e tzemed

. 19 have hicepn wy npepealuted gy gy nost In (e
Ungrndad  acyle ol Na, J7UU»5U'!",":A

o LI ollowlop shalt
LA A

() In colinmn I, for e entrles
be substituted, namely ..

“Promotion '

Acsdztang Countrolle,

tulornating
vice In (he

ol Putengy g Detlpn,y
Olflicer wiy 4 years'
tespectiva prade."

il
tegular eeq-

(1) uraly g erin Mo
Controller of |
for the teigere el fiptires
Ietiere wl fipmier e
shall e mlr-l"ulnl;

Assintant
SIS pgdey colymn A,
e, “""-5"-'600". the
JUM!-IUU-UUUJZS 4500

Yoaelwing g, the paodt ot
alenlz gy 1)

1) neniny “erinl Mo, 4 telating

Ofticer, fo be pont of Scientitis

i

Uil with R yemy servlea Iy rosta In fha,  senle o

ol Ry 2000-3500 or tyuivaleny andy A &

'Y : ¥ ¥ \I Y

(5) arainst oeigng nuther 8 telnting o “the post ot o
tlormeation Ollicer,-— (¥ e '.i'|. x ,'jh;f'-'t'_.-

() I colimnp
30npy,
IS0-125-4500" shall be substituted §=+

() I cotumn 1y for  the

thareey (o) Ule nud () ihg
hndl g sulstlfured, namely oo

TUD with 8 yemst serylee I posty lll‘,t!‘g:-i.’nle ol

- 2000 000 or equlznlenty o-

U e R yemy sctvice In posts In  fhe genle

of Mo 20003300 or ._rqulmll‘mt.;l.l‘u'd ]

(6)
sl Hipagege
the Tetter
A0y

“Ra, 7|lU--lll-Wle’."-")
M MNemes ',

shiall Le sy v!lll\llﬂlz sle Y

(7) upalneg veqpy) nmmber 7 telning (o he! post  of
Foxaminys of e md Deslense under column 1,
e e Btters gl Mroree <t ’7"0-40'9013-’.’" SUE
LKL BT RITTRS the letiere enres Ny, 2200.7-.
2800 110 o0 anpy thall Ye subetitned;

(R) npaineg soia) nmimtber § telating 1o the pos  of
Senior 1itwariag undar  colymg A Lor the Jetters
and fipny e “Re, ﬁ.‘l)~JU-74"-JS~FlU-'!"-.'U-U'U-'"'
HO0e g0 g the Telters nid o1 ey 'Ry, 2000.
0.2ty 1:n‘75-.1200-100-3500" shall ¢ substltuted.

.- \
[ile No, A-12018]1)88-13,1v th
NOp): -

PR 1950 nendimeant yyle usn a1
23024998 qn SR 990 duted 15-11-1986,

:vn,'n,llr_ e L | T KT T wiede " agp :
TOLE M v wlord wy ogeyg ny gn ey md)
(e "t ade s ey 1) il Eron feaymy gy tfian
FEL R Gl g L KRR TR T

o) v B

FEEr nop wqpyge iy W) (wya
AN gy g ‘1)

Wil (tisitw) Eper, yopg b

'

(2) & v divvng 0 won I FTUN {0 FRr

%oenue By dad (r_um_ "m"’._g).z'nvm ‘;','fn.'i "n){'p'd[
Fovn, gome ) wpgn ey N P '."""i ."'-’,
y i e S

T Fg % o Wty gy usir

ot c ' \x"‘.' '4,'"“

(%) vars ¢ G "|,-:un-c:ll-;mm-|mv.:v,mm "
AL R T TS

"W O T
LK LA AL TR P

(1) viey spoayp,
AR TTTH

A )y
"4500-1 80-9700 " oA w),

.
0 ‘e
' '

1, fot the letterd and fgerey !'lu.' 1o
the Teltets nnd fprey “Ite. " 3000-100- &

uh"nf enltley panlast
ollowlng enttles

et et guimber G relnting 1o the rost of Asale.
Bl balonmmtiog Olllcer, nmdey columm 4, Wit Jelters

'IUI)-SU-I nge
2200-75-;_800-!.'0-]!'0-

s ]
Peincipal yufeq wete notifled yiyle asu, REG, dUntedl
. thnted

e




	00000001
	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014



